
Crml. No. 39/2021. 

FIR No. 109/2021. 

PS Narela. 

u/s 356/379/411 IPC. 

 

28.04.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

  This is an application seeking release of mobile phone on superdari moved on 

behalf of applicant Karishma.  

Present: Ld. APP for State. 

   

  An undertaking stating that applicant Karishma is the actual complainant in the case 

has been filed. It is further stated that she is the actual owner of the mobile phone in question.  

  Heard. Perused. 

  As per the report by the IO that case property i.e. mobile phone is no more required 

for investigation purpose. IO has no objection if the same be released to its owner/applicant. 

   Ld. APP for State has also no objection.   

   In the facts and circumstances of the case, the aforesaid case property be released to 

the applicant/owner in compliance of judgment of Hon'ble Delhi High Court in Manjeet Singh Vs 

State (Crl. M.C. No.4485/2013 and Crl. M.C. No. 16055/2013) and after proper verification and 

upon furnishing superdarinama to the satisfaction of the SHO/IO. 

   IO/SHO is further directed to make proper panchanama of above said case property 

and take photographs, negatives  before the releasing of the same, as per rules. 

   The photographs should be attested and counter signed by the complainant, accused 

as well as by the person to whom the custody is handed over and the applicant. 

   Application is disposed of accordingly. 

    Copy of this order be given dasti to the applicant via any of the electronic modes. 

   Copy of this order be also sent to SHO concerned for compliance. 

   Copy of the order be also uploaded on District Courts website.   

   

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.04.2021 

  



FIR No. 484/2020. 

PS Narela. 

u/s 336/506/34 IPC and 25/27/54 Arms Act 

 

28.04.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

   Fresh chargsheet received.  It be checked and registered. 

Present: Ld. APP for State. 

   

  Put up for consideration on 29.05.2021. 

   

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.04.2021 

  



Crml. No. 44/2021. 

FIR No. 524/2020. 

PS Narela, 

u/s 394/397/411/34 IPC and 25/27 Arms Act. 

State VS Shamser Khan @ Shera S/o Jafar. 

 

28.04.2021 

   Pursuant to the directions contained in Office Order no. 2/R/RG/DHC/2021 

dated 19.04.2021 of the Hon’ble  High Court of Delhi, only urgent matters are taken up for 

hearing via videoconferencing and remaining matters are adjourned enbloc. 

 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for State. 

  Sh. R. Ramachandran, ld. LAC for applicant/ accused. 

   

   Reply received from IO. 

   The case of the prosecution is that on 19.12.2020, complainant was stabbed on his 

back by the accused and his associate while looting him of his mobile phone and bike. 

   On the other hand, ld. counsel for accused has argued that accused has been falsely 

implicated in the present case and that accused has been running in JC since 22.12.2020. 

   Ld. APP for State has strongly opposed the bail application and has also stated that 

chargesheet in the present case has already been filed and therefore, the proper forum to file the 

present bail application is the Ld. Sessions Court. 

   Heard. Perused. 

   Keeping in view the gravity of offence; the possibility of accused threatening the 

witnesses and the overall circumstances of the case, I do not deem it appropriate to grant bail to the 

accused at this stage. 

  Accordingly, application in hand stands dismissed. 

    Copy of this order be given dasti to the applicant via any of the electronic modes. 

   Copy of the order be also uploaded on District Courts website.   

 

        

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               28.04.2021 
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